N TE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BEN‘:H

AT HYDERABAD

O.A.Na, 1278/96 Date of Order
BETWEEN 3

G.C.Mxihappa «s dpplicant,
and

1. The Deputy Directer General,
Genlegical Survey of India, .
Training Imstitute, GSI Cemplex,
Band laguda, Hyderabad,

2., The Directer General, Geelegical
Survey of India, 27 Jawaharlal Nehru
Read, Calcutts,

3. Unien of Imdia, rep, by .1ts
Secretary, Ministry ef Mimes, Sastry
Bhavamr, MNew Delhi, .o ReSponden

: 1.9.98

Coeunsel for the Appljicant veo Mr,D,.Lings Rae

Counsel fer the Respendents s ME N R,Deyraj

CORAM 3

HON'BIE SHRI R, RANGARAJAN : MEMBER (ADMN.)

HON*BIE SHRI B,S5, JAI PARAMESHWAR E MEMBER (JUDL,)

ORDER

X As per Hem'ble Shri R.Ramgarajam, Menber (Am,)

e




..2..

Mr.D'.LJ'.nga Rae, learped counsel fer the applicant

ard Mr,N,R.Devraj, leamed stardirng ceumsel for the

resperdents,

2 This OA is filed fer @ declaratien that the applicant

is ertitled fer premetien te the pest ef Assistamt in Gee logical-

Survey ef India, Traipimg Institute im the reserved vatancy

(4th reaster peimt) fer ST im accorddmce with the rule

of

reservatier envisaged im Rule 11,1 of Chapter 11 ef Brechure

en Reservation for SC anpd ST in services published by ffevermment

of Imdia, Ministry ef Persemmel, ublic Griévemces amd

Pemsiens,

Department of Persemprel amd Traiping, New Delhi, 1987 with all

censequential berefits frem the date onr which he becamp eligible

by heldimg the actiern of the resperderts in denyimg the claim

of premetiem te the pest ef Asgsistamt while passing prbmetisn

orders by preceediags Ne.3677/A20011/18/PIC/83, dated P,4,96

is illegal, arbitrary, discriminatery amd fer camse(f

benefits as mentiened,

3e Teday wher the OA was takem up fer hearing the
ceunsSel fer the applicant preduced the letter written 1}

applicant addressed t® R~1 whereim he has stated that !

5.12,96,

5emtial

learned
by the

e is

‘withdrawing this OA as he has get premetior as Assistakt w.e,.f.

4, In view ef the‘ abeve thle OA is dispesed ef as infructueus,

Ne cests,

W
( 8.5, JALPAR@

o

( R.RANGARAJAN )

ey
Member, (Judl, Me imm,
o \QP‘& ) mbe r (Adme , )
/ Dated 3 1st Septerﬂ.beg_, 1998 / .
(Dictated im Opem Ceurt) [ﬂk’v‘ by .ﬂ»
: o.2)

DR

P 4
7
4




.'EIO

Capy ta}’

- 1. The Beputy Dlrectcr General, AGOlD”lcﬂl ;uruay aof India
Txulﬂlﬂg Institutas, GSI Lumllux, Jandlaguda, dezrabaﬁ.

2. The Director Gener 51, eU]UglCﬂl burvcy~5f Indla
27 ‘Iaaudharlal Nehru Road, Calrutta. o a

BQ'Secra+ary, Min,of fiines, Sﬂatly ghavan,. Mou ﬁalhl.
4y una!cupy to HL.D anqn Rao, Advoe ta,CRT ﬂ;dar&bdd.
5'." One coby to Mr.i. ‘.Jewrﬂj Sr.CO80, CAT Hydarahad.

6. Cne copy to E}.ﬁ‘}ﬁﬂ),DHT,Hydera_bad,' :

'7. Cna dualicéte copy;-"
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TY-ZD BY CHEZCKED 3Y
CEMPARZD BY . APPRIVED BY

-, !

I THE CENTRIL ADMIMISTRATIVE T"‘IJLINHL\

HYDERARS GEI\‘L.H HYJZRA BAD
!

|
THE HuH'”L" SHR® R, /ANGARAIAN + M(A) |
i

AND *
{

THEZ HEH'SLE SHRI B8.5.JA1 PARAMESHIAR
) m{3)

1
i

pATED: &:&fi (?ﬁ

LN

w?Dhn/JUDu”LNT

M.A/R.AJC. P UG

DISPISED TF WITH DIRECTIONS —

DIBYISSED

DISMIDGID AS WITHDRAWR..

DISMISSEN FCOR DIFAULT

CRDENED/REECTED

NG GRDER A8 TX Cosif v sasfe e
NG ORDER jS T Cgsﬂ Dol &g T
YLKR sq% | DESPATCH .

71 SEP 1999

gramesgmdle -
MYDERABAD BENCH

-






